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b- 3. Notwithstanding any judgment, decree or order of any Court: Tribunal 

( or other iuthority or any provisio~~s of the Uttar Pradesh State Road Transport 
: Corporation Employees (Other than Officers) Service Regulations, 1981, no orders 

q ma&. actions or proceedings taken or jurisdictioil exercised oii or after June 19, 
1981 by the officers authorised as appointing authorities by rhe Uttar Pradesh 

i State Road Transport C~rporation under clause (c) of sub-ssc~ion(l) of section 12 
of the Road Transport Corp  ration Act, 1950 shall be deemed io be illegal or void 

I or ever to have become illegal or void merely on the ~roiloc! that such authorised 
officers were not the appointing authorities. 

~ r d i -  4. (1) The Uttar Pradesh State Road Transport f orpora~i~ i l  Empiayees 
no. 9 (Other than OfEcers) (Appointing Authorities) Ordinance. 1987, is hereb) repealed. 
387 

(2) Notwithstanding such repeal, anything done or any action taken under 
i the Ordinance referred to  '- ,..-r. rap+;,m (1, fksrll hP deemed to have been done 

Vaidation of 
certain acts. 

Repeal and savia; 
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i 01 ,,,, .,,,. "". . . -~~ndin~~provis ions  of this Act a i  if the provisions of titis 
.Act were in force at a11 material tlmes. 


